
IN THE CENTRAL ADMINISTRATIVE TRIAUNAt 
AHMEDABAD BENCH 

O.A. No. 	408/91 
T.A. No. 

DATE OF DECISION 

M .P .Patel and others 	Petitioner 

Shrj P.H. pathak 	 Advocate for the Petitioner(s) 

Versus 

Union of India and Others Respondent 

Shri Aki]. Kureshi 	Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.B.Patel 
	

Vice chairman, 

The Hort'ble Mr. V. adhakrj31inafl Member (A) - 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 	/ 



M.P. Patel 

V.G. Bedarkar 

Association of Railway & 
Post Employees, through 
its treasurer Shri R.C. Patha]z 
having its office at Allap Flats, 
Opp. Anjali Theatre, Vasna Road, 
Ahmedabad. 	 Apljcantg 

Advocate 	Mr. P.H. Pathak 

Versus 

1 • Union of India 
Notice to be served through 
The Secretary, Deptt of Tele- 
communication, Government of India 
Rail Marg, New Delhi 

Chief General Manager 
Telecommunication, 
Gujarat Telecom Circle, Ahmedabad. 

General Manager Telecom 
Ahmedabad Telecom Dist. 
Ramnivas Building, Ianpur, 
Ahmedabad. 	 Respondents 

Advocate 	Shri Akil Kureshi 

ORAL JUDGEMENT 

In 

O.A.408 of 1991 	 Dt. 27-8-1993. 

Per Hon'ble Shri N.B. Patel 	 Vice Chairman. 

222 

Mr. Kureshi produces office Memo. No 22- 

5/92-LE-II issued by Government of India, Ministry of Communication 



%. 	( 

w 

3 

Department of Telecom dated 23rd August I9)3 which may 

be taken on record. In view of this Office Memorandum1  

Mr. Pabhak for the applicant does not press the appli— 

cation. The application is accordingly disposed of as 

not pressed..with,howeer lirty to either side to 

move the Tribunal for revival of this application in 

case any difficulty arises in view of 	paragraphs 

7 and 8 of the above quoted Office Memorandum. The 

resondents are directed to make fixation of pay of the 

applicants in terms of the said Office Memorandum as 

early as possible and1 preferably within a period of 

two months. No order as to costs. 

/ 1 	 - 

(V. Rdhakri±rian) 	 (N.B.Pat1) 
Member (A) 	 Vice Chairman. 

*A3. 



h.A./62o/3 in O.A./408/91 

te 	 t)ff ice Report 	 Order 

In our order dated 27.8.1P3,  

we have dirEcted the resoondents to make 

fixation of gay of the aplicas as early 

as possible and preferrably within a 

period of two months. We have thus. not 

fixed any rigid tirne-limit fori the 

respondents to make fixation o.the pay 

of th applicant. There is, therefore, 

no question of exterTding the time-limit. 

Still1 however, we dispose of this 

application with the direction that the 

resoncent s may comply with the brde, 

dated 27.8.13as early as Possible 

arid preferrably by 31.12.1t)3. 

.A./620/93 stands disposed of. 

No order as to costs. 

V.Padhakrjshnan) 	 (N.1.Fate1) 
Merrer(A) 	 Vice Chairman 

a.a.b. 



IN THE CENTRAL ADMINISTRATIVE TR I BUNAL,AHMEDABAD 8ENCi" 

M.P. 

Association of,: I 	 Ir'c,i 

-- cj:i: Employees, Tn roug h  

its treasurer Shr i R .C. c::11-. 

ho\/ir'Iq :lt:.I o,f,:fIc':r: at Allap FIot.c 

'c: 	(r" :1 	I oo c:':. 	orno 	'j'';.i o 
0 

Advocate 	Ni,". P.H 

1i.F"(:)r' of Irci:i: 
!4ci: 3.(:.:? to be ser ved 	r:I''r'c:'.,,rl" 

' 	 '1 ''E Secr etary, i.)c:,: 'I'. c:'f' 

I 'r:' c:r'. r' C: t. Cr' 	Government  

of 	I r'ic: 
New 	i 

.:: Gen2Fal Manager  

] c:iC: r:Crn,i' :, C 

GuJarrat Telecom F. :i.r. :, 

Ahmedabad .  

L'ElC"?O 	Ii ), 	rf'C".Icc::r 	"t'r, ., r,.. c::n'  

Ahmedabad F 1, c:: 

Ramnivas iC.::L I,c::I 

C']H "C 	1") r&d—Respondents.  

(dvo:: ':f& 	::C r";L (C: 1 Kureshi 

ORA L JUDGEMENT 

IN 
O.A. 408 OF 1991. 

DATE 27.8.1993. 

'c:i::? Shr i N.B.F1'Lo'.. 

'C prod uces o'' c: 

11 	' :':,,c d by fi('o.1,rr1cl&I: of .1 :dIr, 	Ministry  

of 	 cot :, c::n Do: i''L mpriE of Telecom do f:oCI 	23r ci 	cc,CCJ, r,io'c.. 

991 	wh i ch may 30 'F. a C Crfl on record. 1 n view of th is Off i ce  

Mo'morar';dum 	"h" , Fot. " rc: for the a,:o I :i,c:an L dLeo not proc•o the  

application.The apr: :i. c::a'L :r r:n is ac:cor'o 1 nily di opc,:scrd ',,,'f 

not 	i:':rE'l,;o,od r'i'E'.C1 	F'"ijr"ir 	.1 i.bo'ty to oi, Lhor side to 	oc,vo 

the 	iI :Lc)t.,CCl I for r'clv: vo :i of this appl icat ionin 	C:,.ao-o 	ICY 

C:I,f_F:ic:L,k 1,t,',?, arises in '•',EI' of rrr l.cc,Cr'l(,l:I 7 and 8 of the 

0(0 	C:'cAo'k':, cci 	U it :1 c €] 	NIICTclr IC'cWCfii ,, 	The 	respondents 	ar 

Ui. p"c?c"tpc:C 	to 	rrairc' 	-C ],,]oot'i.c:.:;" of Ol•' of 	 I ic.ant.r 	i n  

I: 	Cn'o 	of the 	:, cic' ff :i c:o Mr nor a"Ic,:ic.Cm as ear ly as 	possible  
:r'Jc,& n'(,:n",,,i:. No c:rc,fc,r as 

'1,':, 	c:,cir;'l:o 

,1 ..... cici // 

V 	h'Oc:ihkr'r aim... .o" ) 	 N.B. P'i 

"larch c:i " 	( 	) 	 Vico i::::t" 	ic" 'rr 
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